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finalised  a technology policy  state
ment;

(b) if so, the nature of the same;

(c) if not, the reasons  therefor; 
and

(d) whether  some  new energy 
sources had been tapped and R&D 
projects initiated  to cover  them, 
with particular reference to biogas, 
grain storage and water heating?

THE MINISTER OF STATE IN THE 
MINISTRY QF  DEFENCE AND IN 
THE DEPARTMENT  OF  ATOMIC 
ENERGY,  ELECTRONIC  SCIENCE 
AND TECHNOLOGY  AND  SPACE 
(SHRI SHER SINGH); (a) to (c). Yes 
Sir; the  National  Committee  on 
Science and Technology has finalised 
a technology policy statement and it 
is currently under  consideration  of 
the Government.

(d)  Yes Sir; a number of R&D pro* 
jects to harness new sources of energy 
have been initiated. A  co-ordinated 
programme of R&D in the areas of 
Biogas and Solar Energy and itsi ap
plications .including water heating and 
grain drying/storage, is  being imple
mented under the auspices of the De
partment of Science  and Technology.

Proat earned by Instrumentation in 
Kota

6051. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of  INDUSTRY be 
Pleased to state:

(ft) Whether Instrumentation Ltd., 
•Kota has derived  any profit during 
1977-78; and

(b) if m, how much?

*8* MINISTER OF STATE IN THE
m   industry

(SHRI JAGDAMBI PHASED YADAV) 
Ia) and (b). Instrumentation Limited, 
w ’  itiad̂ #  profit of Us. 207.64 

ryear 19*7-78.
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Setting up a Semi-Judicial Machinery 
to settle Inter State Baoadary Disputes

6053. PROF. P. G. MAVALANKAR: 

DR. RAMJI SINGH:

WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are con
sidering one or more proposals for 
setting up a permanent semi-judicial 
machinery to go into and decide on 
the various inter-state boundary dis
putes and controversies;

(b) if so, main indication thereof;

(c) whether  Government  have 
taken any policy decision in princi
ple, on the said matter, if so, what 
is it; and

(d) if not, why not?

THE MINISTER  OF STATE JN 
THE MINISTRY OF HOME AFFAJR& 
(SHRI DHANIK LAL MANDAL): <*> 
No, Sir.

(fc) fDnes ncrt' arise;

.... j[c) .and (4). Qovernmp?|t are not in 
favoiu* ci setting u*> Arnwtchi©ery of 
tW kind awferred 'to injto,(#) Af the 
question. ‘




